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thy State Bank of India (Sub-
sidiary Banks) Act, 1959, and the
Bankers’ Books Evidence Act,
1891, and to provide for the wind-
ing up of certain minor State-asso=
viaied banks and for matters con-
nected therewith, be taken into
«nonsideration.”

The motion was adopted.

Mr. Chairman: We now take up
clause by clause consideration, There
are no amendments. I shall put all
the clauses to the House together.
The question is:

“That clauses 2 to 6, clause 1,
the Enacting Formula and the
Long Title stand part of the
Rill.”

The motion was adopted.

Clauses 2 to 6, clause 1, the Enacting
Formula and the Long Title were
added to the Bill.

Shri B. R. Bhagat: T move:
‘That the Bill be passed.”

The motion was adopted.

15.45 hrs.

EMPLOYEES' PROVIDENT FUNDS
(AMENDMENT) BILL

The Minister of Supply in the
Ministry of Economic and Defence
Coordination (Shri Hathi): Sir, on
behalf of Shri Nanda, I beg to movet:

“That the Bill further to amend
the Employees’ Provident Funds
Act, 1952, as passed by Rajya
Sabha, be taken into considera-
tion.”

As the House is aware, this Act
was passed in 1952, The present
amendment is a very simple one, a
non-controversial one and still it is a
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very important measure from diffe-
rent points of view. It aims at rais-
ing the contribution of the workers
and the employers from 6} per cent
to 8 per cent for provident fund. The
provident fund scheme has always
been lovked upon as a social security
scheme for workers. Especially in a
country like India where the wages
of the workers are not high, these
benefits, and retirement benefits are of
great use to the workers in their after
retirement life. Therefore, it was
conceived that this scheme where the
contribution is 6} per cent may be
raised to 8 per cent. The Act as it
stands today, does provide for the
workers to contribute voluntarily 83
per cent if they so desire. But, it is
not incumbent, under the existing
Act, on the employers to contribute 8}
per cent. They have to contribute 6}
per cent. The measure raises that
limit from 6} per cent to 8 per cent,
in the case of both the employers and
employees.

As the House knows, when the
scheme was implemented originally, it
was extended to only 6 industries in
1952, because it was a new measure
and administrative machinery had to
be set up. Slowly and slowly, many
more industries and commercial estab-
lishments have now been covered and
today, it applies to 69 industries and
establishments. The total number of
workers who derive benefit is about
33 lakhs and the number of factories
and establishments covered is about
200.

Shri Sham Lal Saraf (Jammu and
Kashmir): Including the Government
sector factories?

Shri Hathi: Yes: not the Railways.
In the initial stages, we had only 6
industries. Then, slowly, we raised
and in the last 8 years, the number
has been increased by 30. It is now
69 industries.

Shri S. M. Banerjee (Kanpur):
Sixty-nine?

TMoved with the recommendation of the President.
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Shri Hathi: That means different
kinds of industries. We should take
cotton textile as one, tea as another:
it does not mean factories; sixty-nine
different sets of industries.

The question of raising this limit
from 6% per cent to 8} per cent
was considered. Naturally, as the
House is aware, these matters are
being considered by the Indian Labour
Conference and also by the Em-
ployers and workers. While it is
essential and necessary and desirable
that the limit should be raised, and
everybodv would like that a worker
should get the maximum benefit under
the scheme, and anybody who has the
welfare of the worker at heart, and I
am sure here everybody has, will
support this measure, there is no

uestion whatsoever about the utilily
and the importance of this measure.
While today it is only 61 per cent,
ithe measure aims at raising it to 8 per
cent.

While this was being discussed, the
question had to be looked into that
while we raised the provident fund
contribution, it should not in any way
affect the cost or the prices of the
malerials, that is, the industries should
be able to bear the burden. Other-
wise, if under the pretext of a slight
increase, the cost of production or the
prices rise, then again the consumers
will have to suffer. Therefore, it was
decideq that a Technical Committee
should go into this, and it was found
that in these four industries the addi-
tional burden will be only 0°2 per cent.
That means that they can easily take
the burden. It is not such a heavy
burden as could not be borne by the
industries.

So, while the benefit has been given
to the worker, care has also been
taken to see that it does not in any
way increase the cost of production.
The Technical Committee’s report
was available in 1961, and forthwith,
Government took this step of increas-
ing the limit from 61 per cent to 8
per cent and have now gome forward
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with this measure. So far as these
four industries are concerned, they can
bear the burden. There can be other
industries also which can bear this,
but the matter has only to be looked
into. That, however, should not mean
that there should be much delay or
any delay in increasing the rate of
contribution to the provident fund in
other industries also. Government
had that view also in mind, and they
wanted to have as many industries as
possible covered. But there were
other provisions of the Act also which
had to be amended, ang later on,
those amendments would be brought
forward before the House for its con-
sideration. But pending the consi-
deration of those amendments, g¢his
particular amendment should not be
delayed. That was the view which
Government held, and it is, therefore,
that this present one-clause amend-
ing mecasure has becn brought for-
ward before the Hcuse. The other
provizions that require amendment are
under the consideration of Govern-
ment, and this does not mean that all
other provisions which require amend-
ment—and perhaps some hon. Mem-
bers may draw the attention of the
House to those provisions in the Act
which require amendment—are not
being looked into; in fact, they are
being considered. For the present,
this Bill hag been brought forward in
a limited sense, limited because we
did not want to take more time and
delay this important measure which
is important from both points of
view, firstly, as I said, from the point
of view of the benefits which would
accrue to the workers, and also from
the point of view, secondly, of
mobilising small savings. This will
mean savings also. And today we do
require resources, and, therefore, it is
that the utility of this measure could
not be over-emphasised.

I would not take more time of the
House. But if hon. Members raise
any points, I shall reply to them. But,
for the present, I shall deal only with
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these points, and with these words,
move for the consideration of the Bill.

Mr, Chairman: Motion moved:

“That the Bill further to amend
the Employees’ Provident Funds
Act, 1952, as passed by Rajya
Sabha, be taken into considera-
tion.”.

No time has been allotted for this
Bill. May I know how much time do
hon. Members want for this Bill?

Shri Indrajit Gupta (Calcutta South
West): 1 think it was one hour.

Shri S. M. Banerjee: It is a very
smportant Bill, and it will takc more
1han one hour.

Mr. Chairman: Shall we continue
the discussion of this till 5 p.m. then?

Shri S. M. Banerjee: Ycs, we shall
continue thig till 5 p.m.

Shri Indrajit Gupta: Ag far as this
Bi]) is concerned, as the hon. Minister
has said, it will naturally command
the support of everybody in this House
and it should. However, if that was
all that there was to be said, I would
resume my seat immediately, but I
have to give my support in a rather
qualified manner, the reason being
that the Bill itself is qualified. 1 feel
that this step which is certainly a step
Porward—there is no doubt about it,
and I welcome it because of that—is,
however, a very halting step, a very
hesitant step, a very long overdue
step. a step which does not keep in
step with the requirements of the
times. 1 think the Ministry, if I may
be emboldened to say so, still seems
to be living in the pre-emergency
days.

Beginning from all the talk that
we had about the nced for paper eco-
nomy, the first thing that struck me
was the way—of course, we are
sticking to the good olq rules, I know
that—this one sheet containing the
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amendment has been enclosed so
beautifully between these two pink
hard covers. One migl® make a
beginning from here. I think paper
economy should start from here,

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): It wa: out of respect to the
House and tp the hon, Members that
it has been enclosed like that.

Shri Indrajit Gupta: That is all
right, but we can do with a little less
respect in a time of emergency. We
arc prepared to do all sorts of things.
So, why no: in this also?

Anyway, my point is that this
matter has been under consideration
for a very long time, and Govern-
ment know very well that the dis-
cussion on this question in the tripar-
tite labour conference and other
bodies has been going on for the last
two or three years, namely the ques-
tion of the necessity to raise the rate
of contribution.

I am glad that the hon. Minister
has made a reference to the need not
only for providing a greater measure
of social security to the workers in a
country like ours where the wages
are low and where a comprehensive
social security legislation is stil] to
come, but also for augmenting small
savings which I wouldq have thought
is a very important thing in today’s
circumstances. Therefore, regarding
the extent of coverage which is the
main thing at stake, there is nothing
in this Bill; as regards everything
else, as regards the attitude of Gov-
ernment and the general approach of
Government etc. I support them,
but the point is this. Today, where
do we find in this Bill the urgency
regarding the question of coverage
which should be speedily brought into
operation? I shall forget about social
security for the time being. But what
about the other aspect which the hon.
Minister has mentioned, namely the
need for mobiiising small savings? I
should have thought that at least from
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that poimt of view, Governmenl
would have shown a little more ur-
gency in regarqd to this matter. There-
fore, why this great reluctance on
the part of Government, why this
moving at the snail's pace and the re-
fusal to extend this to other indus-
tries also immediately?

36 hrs.

S8hri Hathi: Where is the refusal?
It has to be notified.

Shri Indrajit Gupta: Then why
have these four industries only been
specified: 1 know that the employers’
resistance and reluctance and al] that
was behind it. I know the history of
that technical committee which was
set up. It was at the employers’ in-
sistence, when they brought forward
the piea that the capaecity of the in-
dustry to bear this extra 0'2 per cent
increase must be gone into in great
deal, industry by industry, otherwise
the industries would collapse, that
willy-nilly not only the Government
but the workers and everybody in
that tripartite body had virtually to
agree to the setting up of this
technical committee. Then  that
committee went into a long investi-
gation for nearly two years and
throughout its proceedings the em-
ployers were at pains to try to prove
that they could not possibly bear this
burden. Ultimately, very reluctant-
ly, the committee by a majority—not
unanimously —decided in favour of in-
creasing it in respect of these four
industries anqd now at long last this
hos come before us. For instance, not
cven those two industries which were
among the original six when this Act
was first put on the statute book,
namely, textiles and cement, have
been covered in the first instance by
this new Bill. Am I to take it that
Government are satisfieq that the
great textile industry of India is not
in a position to bear this 0-2 per cent
increase in provident fund contribu-

NOVEMBER 28, 1962

Provident Funds 3788
(Amendment) Bill

tion? As regards the cement indus-
try, everybody knows that it certain-
ly cannot claim to be one of the least
prosperous in the country. One
branch of the textile industry, not
the cotton textile industry but the
jute textile industry, is passing
through probably the most prosperous
period in its history today. I would
remind the Minister that even before
the statutory legislation of 1952, the
jute industry in West Bengal intro-
duced this scheme in 1948. It is a
matter on which that industry prides
itself, perhaps quite legitimately.
that even before the statute came,
they had introduceq this and it was
given a sort of legal stamp by means
of an omnibus tribunal award in 1948
and brought into force.

But when it comes to a question of
increasing the rate of contribution, the
cotton textile industry. the jute tex-
tile industry, the cement industry and
all those industries are left out.
Why? 1 find that the Bil] as it has
emerged from the other House carries
a further amendment which says that
the application can be extended to
other establishments and industries too
by the Central Government after
making such enquiry as it deems ft.
The words are innocent enough. I
have no quarrel with that. But if
that enquiry means that in the case
of each subsequent industry that sort
of technical committec is to be set up
and it will go through a 'ong rigma-
role for two and three years, I do not
think this is either in the spirit of
development of social security provi-
sions in our country or ‘of mobilising
small savings which are rcquireqg to-
day for the defence effort.

Therefore, my first contention is
that as far as it goes, everybody will
welcome the Bill, but it does not go
far enough and rapid steps should
be taken to see that at least the big,
well-established organised industries
are covered with the least possible
delay.
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Another point is that the question
of financial capacity should not
really come in in the case of what
are called these fringe benefits. I can
understand financial capacity being
consideredq when it is a question of
changing the whole wage structure or
the question of paying bonus or some-
thing like that. But in the case of
these small fringe benefits, the inci-
dence of which is very very small,
that question should not arise. I do
not say that it should be totally
ignored, but it should not be made
into a fetish, as some employers try
to do.

I can alspo say that the size of a
coneern does not necessarily have a
proportionate bearing on its financial
capacity. It does not follow that just
because the number of employees in
a particular establishment is relative-
ly small, the financial capacity of
that establishment is also correspon=
dingly low. I can cite many ins-
tances. For instance, take cinema
houses. Everybody knows that it
there is one profitable line of busi-
ness today in this country, it is the
cinema houses. But there are cinema
houses which do not employ more
than 12 or 15 employees and yet they
make proportionately very good pro-
fits. Only last year or so was this
Act applied to cinema houses em-
ploying more than 20 or 25 workmien.
But I can assure the Minister that
there are cinema houses which em-
ploy 10 or 12 or 15 men and 1make
very high profits,

All thesc things should be gone into.
The question of extending coverage is,
in my view, the basic question and
questions of financial capacity and so
on should be looked at realistically and
not made into a fetish.

There is one other question I would
briefly touch on. It does not come
strictly within the purview of the Bill.
It is the question of administration of
the Act and the scheme. The Minister
wil] probably tell me that the adminis-
tration is improving and so many pro-
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secutions have been launched against
defaulting employers and so on. That
will not get us very far. Is it not time
for Government to go a bit ahead and
take some further steps by  which
these small savings—after all that is
among the two-fold purposes of the
Act, small savingg and old-age secu-
rity—are safeguarded more effectively
against possible misuse by certain peo-
ple and so on. I have in mind a sug-
gestion which I believe was made very
recently at the last session of the
standing Committee of the Indian La-
bour Conference, that some sort of
compulsory insurance of provident
fund deposit should be introduced. The
scheme has to be worked out in all its
details. It has to be considered how
far it is practicable. But on principle
I commend it and request Government
to give some consideration to it and see
whether it cannot be done. I know
from personal experience that in a
large number of concerns, workers’
provident fund money has been tam-
pered or trifled with in the sense that
employers have not deposited the
money thev are required to do; they
have also misused it for purposes other
than those intended. If some system
of insurance is introduced, it will go
a long way in solving this problem.

The last point concerng a very im-
portant question—including within the
definition of ‘wages’ for the purpose of
the Provident Fund Act....

Shri Hathi: Bonus.

Shri Indrajit Gupta:..not ali bonus-
es, but production bonus. The Minister
knows -aly tco well that the Govern-
ment itself was in favour of this and
had even issued a notification to that
effect, that it had been advised on the
highest legal authority that the term
‘wages’ as defined in the Act should
include incentive bonus or production
bonus earned by workers. I have with
me copics of those notifications too
where Government hag made it clear
that this question ‘having been re-
examined in the light of the opinion of
the Solicitor-General, the Government



3791 Employees’

[Shri Indrajit Gupta]

of India has been advised that pro-
duction bonus payable as part of a
contract of employment satisfies the
definition of ‘basic wages’ under sec-
tion 2(b) of the Employees Provident
Fund Acts. This was the decision of
-Government. Then of course, as usual,
the employers could not reconcile
themselves to it. They took the matter
to litigation. It went to the Supreme
‘Court and that court in its wisdom held
only recently, lesg than two months
ago, that the lega] phraseology of the
Act is such that in the opinion of the
court production bonus or incentive
bonus is excluded from the definition.
Though in the proceedings before the
Supreme Court, not only the work-
men concerned in that particular dis-
pute but the Union Government itself
represented #nd argued the viewpoint
of Government, the court did not ac-
cept it.

With all respect to the Supreme
Court, I think they came to this deci-
sion on the basis of the actual wording
of the Act as it exists at present. They
.did not discuss the merits of the ques-
tion in that way. They said the word-
ing of the Act as it stands cannot in-
clude production bonus and incentive
bonus. But if on the merits of the
question, Government is convinced that
production bonus and incentive bonus
are part of wages earned by the work-
er on the actual output which he gives,
I submit that it is very important in
the present time, when the need for
maximising production is urgent and
all-important, that all possible incen-
tives be given for greater production.
It the Government is convinced—I
hope it does not yield to the pressure of
the employers—then it is for the Gov-
ernment to come forward with fur-
ther amending legislation to see that
the definition of wages is so amended
that it can include production and in-
centive bonus, and that I think will
be only doing very long deiayed jus-
‘tice to the workers

With these words, I support the Bill.

Shri K. N. Pande (Hata): I rise to
support thig Bill but before I say
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something on the amendment that is
before the House, T want to say some-
thing about the background as to why
this amendment has 'been brought for-
ward.

The Act came into existence in 1952,
and gradually it has covered 69 indus-
tries. In the beginning Government
also thought that if this Act was ap-
plied to more industries, some indus-
tries might be in difficulties, but gra-
duclly the Government also came to
the conclusion that the burden was not
such that the industrieg could not bear
it. Therefore, they decided to extend
the bhenefit of this Act to a larger area.

For the information of the hon. Min-
ister I want to say that although this
Act came into existense, so far as the
sugar industry in concerned, in 1956,
yet there are instances of some sugar
factoricg where the rate of contribu-
tion was two annas in the rupee, that
is much more than 8 per cent. Anyhow,
at that time the scheme had not been
extended to cover the sugar industry.
However, after some time they came
to this conclusion to cover this indus-
try in 1956.

Sometimes when a Government de-
cides to do a thing, it is welcomed, but
when it consults the people concerned,
registance comeg from the side of the
employers. An expert committee de-
cided that in some industries the rate
of contribution may be extended, but
when the consultation started, resist-
ance started coming from those indug-
tries, and it hag been delayed for some
years before thig could come before
Parliament.

My proposal is that this amend:.ent
should not cover only four industries,
but should cover more industries if
tne Government $5 satisfied that the in-
dustries are in a position to bear the
burden. I think this burden is not so
vauch that an industry cannot bear it,
unless it is economically very weak,
because they are al cady paying 6 1[4
per cent. What difference does it
make?
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16.14 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

My suggestion is that ag the Govern-
ment are now taking this weapon in
their hands, they should come to this
conclusion gradually, that as they have
been able to extend the scheme to
cover a larger area of the workers,
they should also gradually raise the
rate of contribution in order to enable
other workers also to take the benefit,
because in the present conditions that
is the only saving that the labourer
can get when he retires, and with this
sum he has to pass his remaining days.
So, everybody should be sympathetic
towards the workers who have al-
ready passed their youth. So, the Gov-
ernment should be liberal enough to
extend the rate of contribution in order
to cover other industrieg also.

I support Shri Gupta regarding pro-
duction bonus, although in principle I
do not agree that this is production
bonus, because on the increased pro-
duction I get a part of the production
and that is a production wage and not
production bonus. My proposal is that
if the Act requires some amendment in
the term “wages”, it 'should be amend-
ed so as to cover thig so-called pro-
duction bonus which is actually pro-
duction wage. I hope the Ministry
wil] take steps to bring some amend-
ing legislation so that the term
“wages” can be amended to cover all
these things. The workers are requir-
ed to put in hard work at the moment,
and there will be many incentives
offered to them, and they should not
be deprived of the benefit of the extra
production. My suggestion is that this
production bonus should be termed as
wage in order to enable the workers to
pay their contribution on the produc-
tion bonug also.

Mr. Deimty-Speaker: Shri S. M.
Banerjee. Five minutes.

Shri S. M, Banerjee:
tinuing upto 5 p.m.

Shri Indrajit Gupta: That is what
the Chairman said, because no time
has been allotted.

2266 (Ai) LS—5.

We are con-
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Mr. Deputy-Speaker: We have to
close by 5 p.M,

Shri Indrajit Gupta: In any case he
said we will carry on up to 5 p.M.

Mr. Deputy-Speaker: This is a sim-
ple Bill. He can say anything in five
minutes.

Shri S. M. Banerjee:
simple as it appears.

It is not so

Mr, Deputy-Speaker:
clause Bill.

Just a one-

it Ho Hio Sl : ST WETET,
# 5@ fagas 1 qawdw F@ F foF
QT AT § | MIf4S Gve & & &1 a1
g THE § TGT FI A1 We IHe fowar
T §, ag T wear A9 g oA d
JHATT § F TUHT gL ATE &AW F30 |

afer Tod oF @aTe qar gar @ |
160 fa g ) g ¥ gw ann A
TF gATE @1 a1 fF g@E gay A
# ot @ AT S | gEEy i aw
AT A T ]\ F qwaar g fF -
TI-HH AT Ta{F 3 37 97 F T8
g T WR &R e H,
T WSEY H, & TN F qur "R
TEET A wgr 9X fF qAre & e
TR & W S ITHT ATH  ag A
TaF A o & o 3 9 47 Y w=r
FT @bl &, A0 FTC faar o v #f
gt 1 ara ALY ENl, T AW FY AT
& e

QuTeqE W, Tg WY gE A
g fF Aol & T FT 4 oFATH
T &7 & | fHerTer T gaHY ag
fear ST @Y AW K A FH AT HAH-
&t geft, SEa AN Ao & fadare
TN F g O & Y g I g, 9y
& oY g® saTaT wTAT ® fAw awar €
3@ T3 g fa® W e w a3
M &, oF fade oediv &, 0 9N
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=EY §, TF WAW T &9 $eEN
AR uF AR e & 1 F wwear §
fF 38 TAET & G99 § WX gH AR
Y TaHT EFEeTE, AT, e FAT TH
& gl SR ) a€t HrEE ¥ qny
FI GRS & | A IT A TG AW TG
R W9 #W q FAH, JafF qifewE
T & {5 ey 1 oW § @
g 3 AT F fork AeIgY SATRT T AW,
WA F1 I FL aa1 @A gfeeat
& fa WY w1 %, 91 3w & fgql # ag
AT § fF 961 @1 FT A aEH e FW
fear ST A AT S & fag ot gw A
dUR T Afgg AR &Wr &%
fear s wfed | @ A9Ed F I3
FT St g TFATT GG &, IqY AT &
FEATT TG gAIT afesds 37 T AT Fedmo
g | & A weAT St @ fAaa e
fo fom et &1 &% am  faa
g, 98 guam & fag 9@l 9 agTen
T8 wren € W guad § F guw fad
HR F= q8aTd F wEIFAT 2, Tg
@A A AEmEAr § & gAmwn #v
g1 R A1 A g @, A1 W R
& qua % fqu qt 9 ¥ F9 TH1 997
FI HTS THE FLF |

JUTEAT AE AT, T | for@r gom & —

“Provided that in its application
to any establishment or class of
esTablishments which, the Central
Government, after making such en-
quiry ag it deemg fit, may by noti-
fication in  the Official Gazette
specify, this sub-section shall be
subject to the modification that
for the words ‘six agnd a quarter
per cent’, the words ‘eight per cent’
shal] be substituted.”

# 7g SR ATEA £ A 7w S
& (% 77 S7%1 ea § f aan arhd &
o g8 fae &1 EERT gEl wegRl
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F1 Y e o ag g9 @ ) A
A I8 FgAT Fafad g (& A v«
G FT A AT X IH ¢ (F qg T
g & ag avF 1 g qIH FHEA FI
I WX TEIT 98 a7 AT SATET FTH
F, FH GAT A, WA TZA AT | §F
q@ ¥ e O g I & | G g
# & gaAar § 6 e S grarie
st ufEm N aE
AT =i | 39 AW FAfSE gRGR
AN & i I o B A W A FF
TAS TG G o

T W=l & a & T fadaw &
AT FIAT § AT AT § 6 59 0T
S & @y H OAwg #1 & 9%de J0
I S FT SHHT FIAST g, A6 qTA
et &1 Wiaw Isaaa gl M IqTF
S F1 FgTa fad" £ aId g |

\

Dr. Melkote (Hyderabad): Mr. De-
puty-Speaker, the Bill which has been
brought forward today is rather a
belated one. We have been expecting
its introduction for a long time. Even
then it is most welcome. Two salient
points have been brought forward by
the hon. Members who preceded me;
it should have greater coverage and
secondly, production bonus, etc. which
the workers get should be included in
calculation.

1 support both these points and I
welcome this Bill.

=t wo Ao faaw  (Dfaare-
q7) @ IueAw wgred, # W faw &
FEAT F & {0 @31 gATE | Far iy
o AAFE 7 Fgl 5@ faor Fr aga
37 gz WAy fed 9v | F 091 Aggw
Fvar g fr frgor O aut & {99 e
¥ =9 T A § AT § 98 WK IY
1T 72 & 1 F =ven g f ag TR AW
& STE | F Gar W g3 § F ag
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T gw  fawEifEr aew @, o)
& a1 wEgE w3 ¢ ana faa-
et #t gL AT A 9TA§ ) T TE
g SE § g 0F Rege F foa
S fF gw F AT aF quw Aegsl
9T T FI T A1fed 9T | F 5967 TR
FL@TE |

Wt g T TE TEHE T 5
FIHRA TRAHE F I ATHA F
foar & 1 & wmw Far § R oFnRS
TR FT S gEAfas wETaE §
IAF FIT A AT F TH TIAT T
T a3 ¥ § 5w a<ar ar 5o
SATYY & SATRT AT F1 FIATGE AN A1
Fifer 7 A | A TF TEH T
I TREY F a9 T § I8 FH
TFEERY A1 @RI FT A WY A
TEHIFIT & 7RT g TgT AT I A
S | g AT A § o fr gfmd
TET FT & | 39 for fody erwal) ST
TR F AE TGS L |

AT BHAT © Q13 TEARE &Y ;I
T Y, afFT Iq%T 7T & T7Ee fear
™ ] ) 3 @ FG A9 TR O
T A A 3 THE & Afaw
qSAT 8 | 39H A% ] 9¥qve Free T |
forat a7 FTET TR TTEET AT & S9N
R I TIYE ag T § J7 § AHHAAr
g f gow! ge o TRl AT W
X T él

qerr qaTa A ag § 6 ga d v
g FALFIA & ITA qIF TG TF
G AT gEdferrmrdan St § wAwr gH
qif g FAT 22T 39 9 g7 UF GiaaT
ag AT (% ST T9AT §H THEAT T 8 a8
et afav § T 7T & WK W 3
aF fadas § « 999 & veforares #1
arTfeer 2 @ QY gATE T Tga SATRT FIAT
T | I9 9T &N A1 TG T W@ ©
IqY A e ¢ fF a3dET oo
FAT To MA@ § | 39 fa= & Avdig
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T & AT &'/, AT FOAFT A/ AN
A 37 § FIE Qo0 TS T B 99 |
9 3% g9 F1 79T I T g WK q8
AT AT & AGAA FHH WG | T
ga¥ 9T FeT 3AH & Tfad § awaar
g f5 z@d Ssur ¥ sqrar wegdd A
afAe AT At |

AT AT WY A FEAT AT §
a8 7z & B T F F oo
FNTT IEH g9 F1 SATET feggeAw aTaAr
aifed | agT ¥ wrAEE oReds
TAT FTE FT F A § AR AT FT
feear witw wan feem @A w9 a9
TEAT | T A FTH AT AR
T T8 T & | F Aean g £ g an
HATR FET T Tifed WX Taie
F 9T & TRHIA T qraed § gy
T1feh | T8 gAd Yo ASFA I dAT
Y oY, fRT Qo #Y | TSI UF 34T
7z Y ¥ o @ fF oorer R ofY
wefeaiz § av g # wwgdd ;W
gem agr fF wEeaT e v fe-
Hz FY feomz AT FIA T g ) AT
T T A1) § a9y Fwar g fw oA
fafeaa A & wfaw woge W T
Y 9g FATHEY AT T HAAT BT HY AH
ol A e S R A B
i o A QA A @ wE
Tz & P ag 1 BRI & | I A
FT TT FT AT § AT IH B} FE
ot wifade woe #v Wifasw gNT 8
TAY FAA FY WA F Y ) FA A
arr § ST ST @A 9IEd WK
Tq AT FY W B 3 A § AT FAT
aifen et f S AOGE IAN HIART
I3 § IAHT A A ¥ THA AN
Y Fifam # g1 i

o arg A g Feer avaey EEE]
¥ 2 i gEar fwfrae ot ager
i | St I BT A § 7 Y IEH
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[’Ffl' Ho ATo fW.(‘{W]
faaet =ifed 1 afew oo IS99 §
IuF qT IR e g rfed |1
Al his emoluments should included
in the definition of wages. d q& JGH!
9 ¥ fged & | 9 a9 B e
A AR § B a9 av fatqw I 4
faordt & 1 oy ST famw wfeard 3
wt 0 35 Ga wow g wrfeR
fored i ot 3 9 & Trie & 3
9 IO a9 § wihw g I W) §
T 36 HA Y AR A G |

ARl F A™ F o faw &
TR F@TE AR " Fear § oS
T &Y 9T AR el YAt wEr § Iy
ITE AT gt qERT e & AR
g6 & a § S wfai § 98 99 A QO
FEI |

= ®TAW (IT9) : IUTEA Al
T gg W fawr wmn § # 9w wnw
LT § WifF TN Wfase wow #
¢ . Y Sfaea & ag1 FX FLNT &5 qfo-
aF FE AE ] 1 3T g ¥ § Q) =1}
qmal FT ATE AWAE AT S FT A
feamm smgm

= faw & g 9w FreEmt )
TERY AT FIA Y AT FE A § ITT
@M = AR g F1 oaw w1 qf
T ¥ 1 AR AT Y 1A g
I 0¥ agd ¥ @M § A A
¢ fo ox @ 9w e wnfem 1 5w
ford =g g FTL@H &t a1 a8 FR@N
&, I @9 X TH A FA A Fr
feaframee & &t wifed 1 @&
Wt aga & saw § S fF far g
grew & fom & fw fi g 5w
F g AfFa i aga § s § faw
9T 7g 97 7 § | 39 = fagy e
fear smar =nfed |
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T gred § 7 OF A AR wE
aeaT § f5 ww fegem & AwigT
q§ SR ¥ 919 3] 9T A A w10d
8 ST gFE X & g da
T EET 9T g¥ qud wegd A g
@A AT qgT WEADGHAT § | AfFA =
famr & ag st sfomew et w2 fr gw
FAA 1 fora oz sfaq awsa awy F39
g BF TG | 9T N T A F A
faae fam s Y Gwg 9 9% §Eg
#t T fag Tk foan s o

T [ H AN F v
H S gy § SAa g v & A
AR wgT FY T A FEY AT
ok fow s@m ¥ o9 afE a W
FQ & I F@ET 9T TH FEA F
AR FTAT AMfed | 38 graw § WA
AIgX 89 #1 uF gfafafa qoew gam
W9 7T Y SToEeTe St grdt § faer
q1, AT ¥ F1E 19 7 I 7L T2HA |
IFA ag A fear a1 fF 3 W
qX F: WEW a1E fa=re &G0 | § gHerEn
g fr ag ot ard § 1 fir aga oredY am
g ifgd | @ W AR # faaw
&9 A FY AT & fF ®A AT
¥ F@m 0¥ § faw o g FE an
& forar mam ) 7 waa @ wem
SR F T agg ¥ swaEH ¢ i wag
FAA A0 A & FAF 9 FHA aw
< & 5 o T fow dY W oA
FII § I9 9T qg AW &N | FF AT
T¥ aga & FTE@M ANE & f7 § R00,
Qoo E IE Yoo, Yoo AL FH F
& Afew 97 q¢ 7g FTET AT AR G
wfad § a@R ¥ 7€ qar & fadaw
F § 5 sEw T F7 g
Tifgd #R fo@ FRE™ RAgaT A
g SEF AR 9T qE FTEATE FT
wifea af ag e F A od |
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it WA /T W@ (AR 8
IqTEAT WEIRA, T A IT gl A
fom®r aogd & arweg §, afer %
weedl 4, O fF 57 ¥ geafag T §
@ fadas &1 cama | frar &1 T
qIgU & gTET weg F1 fgear @@r
faar mar & 1 77 fas s A A AT R,
afFT ] wEw gER WET Al
FEEAT F ATAT AT F0FT AT Fadi
¥ § @U@ AR § FIfF AT qA9GE
TN gAY T DN FT qHAT TETFC
FWH @ gu & WR T T wiafem
dar fag =iz afafea s@ =@ AN
qare & | 7 gaw ¥ g9 fadas w1 qrAr
faqe =7 § @@ 8

AfFT 37 @A F G § 1 uE
TG F AT G FT EATA AT
AF | W AT A ST gEE
FAA & IAWI T & AT FIAT AT& & |
oS A O TN F faw awg wege
FH F31 § 36T 59, gErrafa A We-
T F gA SAMI H AT Ao FH FW
g1 @1 ¥ gAE a8 € R mwr wem
FAR & @ el F Sl ey fa
MY

g@q a1 & Ag F2A0 AR § fF
a7 {5 worge Jar o faares v 5
FeT—fF g7 T 1 gy o @
JAfFT qag JEY ATHHT W FI A AT
g f& st sy Fmifag w1 a € F
TOET AW GG AR § HT AT G
TFT @1 T § R 9 gy ¥ oaear
FHA gt & o fFar o @fe 3w
T gUFIE o W § (% 979 "ol
F AT ALY fHer v | A7 fF i ow

AR o T gaemr agg § FRa-

TR THT F7d & fF oo Sanr #1 @
gT F7 W & a9 uF @ § 0
HITHT 7 G HIX 39 9T Tg FA AW
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TE & | AV FH AR N e @
afed |

zw faa A Aegl & grfase s
TIHES FQTAT AT & | UG HeH A |
zaat afaF § wfa® e o< am
TIfgd AT gWIY ARG F1 A T@AT
aTfgu & FTCET arer T gIFE T M
ma fF A9 @ AW ¥ dfad |
STg | AEY S AT gATT § |

T TSl & A1 | 34 faer &1 @na
FWTF |

ot fram A (deRrs) ¢ oITT-
A HZIE, STl BH UF qTH FATAATEN
A &1 HaEdr & 1T HT § HIT
TEt @R feamt & a § a9 a9
qT qISA BHT % ;a7 7w & q<de
W FioA A fAAA FEAw g IAM F
TamEr AR fRT gEar €3 Iawn A
FITT | U AT qE ATS IEE APEAT AT
T § 991 WA AT ST Fad 91K
IR 9T AWM FET F{T & | G
A F1 g9 ?@ At SAe fod s
TERE ®F WX FEEIE gHEee
®UE HT N § fSrH ITHT T H OF
TTT F < F1E JAT qF FTET AT qFHKaT
21 AT QY TTHE T FEA AT AW |
e St ASgT FTC@MT § FH FT QT
2, TTHT SIS agr @l 8, WS o
g @t w1 8, Fuer mfs o a
T@T &, IHF (AT AW HIAT T FAA
=TT IR aF §F HIHT FqT 418
TAY TR FI7 ATSAA WA AT |

zq Fifam 37 & 5 e afaw
g, |nr d § SamEr ' qEr a8
(5 T % 9T TAT ATF W 99y
FYTATHT FT FTH AT AT AT | T=HY
waear § o oua § T wan fF e
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[= fsmr wa17]
TISST wF A W T A T
JARN q% &Y AT T Sar g oA
AR AR faT Uq F19 FIF IRA
QI @ & | ITH! I@ THH FT SATET §
SATET TH I FY FIAR FAT ATCGH
AR TH W F SART ¥ &I IARN
H @ W7 =nfed

@ A # g FA e g F
St weg F1 N W e faear
I 9 AT AR 9 & fgma & s
EIEE 608 § &H F1e FT TAT &
ST =fed, Fifad ae of ) a9
#T § | 97 IEiE § 5 S grese
T F AGAT GF FRE@AI A AT
F( AT | THY AGL FATET HgAd & FTH
FO AR AT g3 F1EN F oy o
ITF 9T TG T g S |

g9 TSl & 99 | Tq fae &7 99-

I F@T F |

Shri C. K. Bhattacharyya (Raiganj):
Mr, Deputy-Speaker, Sir, I stand to
support this amendment, but I feel that
there should have been a schedule
attached to it in which at least some of
the industries to which this amend-
ment would be immediately applicable
should have been stated. The Bill, when
it was brought before the Rajya Sabha,
had four such industries mentioned in
it, but as it emerged from Rajya Sabha
and it has come to us there is no such
statement of the industries to which it
may be applicable. The power has been
left in the hands of the Government
to make enquiries and notify in the
Gazette and then make it applicable to
them.

In making this amendment applica-
ble to certain industries, the question
of capacity to pay will perhaps come. I
should request the hon. Minister to
take particular care beforehand, that
those industries whose womkers may
be expecting help from this amend-
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ment may not find themselves in diffi-
culty being put into the Supreme Court
as happened in the case of the working
journalists, when the Wage Board’s
decision under the Working Journal-
ists’ Act was set aside by the Supreme
Court on the ground that the capacity
to pay had not been previously exa-
mined. The Minister should kindly take
all possible care to test the capacity to
pay so that somebody taking the case
to the Supreme Court may not have
the decision set aside, that the provi-
dent fund contribution of the workers
as well as the employers (e raised
from 6} per cent to 8 per cent.

The hon. Minister in the course of
his speech hag assured the House that
he would bring in further amendments
to the other provisions of the Bill. For
the benefit of the workers I would par-
ticularly request him to take note of
one fact, to which reference has al-
ready been made by some of the pre-
vioug speakers, that there are indus-
trial undertakings, very big industrial
undertakings in which the contribu-
tion made to the provident fund has
been misused, has been-easten up by
the employers themselves for their own
purpose and the workers, when they
have insisted on getting accounts, were
not given the accounts. This is within
the knowledge of Government. They
have dealt with guch cases, But what I
find is, in such cases, in dealing with
the defaulting employers, the Govern-
ment deals with them with a very soft
hand. In fact, in cases in which an
individual so implicated ig charged
with defalcation, the position that the
Government has taken ig this, that
they have requested the employer to
pay back the money in instalments and
let him go. I would request the Gov-
ernment not to make any compromise
of thig sort. In case of defalcations by
an employer of the provident fund
money, to make compromises with the
defalcating employer so that the de-
falcations may be made up by instal-
ments, takes away or injures public
morality and shakes the confidence of
the workerg in"the administration of
the fund itself.
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I would suggest to the hon. Minister
that in any future amendment that he
may bring in after this he should
kindly see that the administration of
the funds is put on such 3 basis that
these things may be made impossible
and if anybody tries to do them he may
be dealt with under the ordinary pro-
visions of the law and not allowed to
go unscathed by making defalcationg
and then paying it back in instalments.

Shri Hathi: Mr. Deputy-Speaker, I
“am grateful to the hon. Members who
have given their general support to
the measure. I am also thankful to
them for drawing the attention of
the Government to various other pro-
visions which are not included in this
Bill. But, as I submitted at the be-
ginning, 1 did mention that the Gov-
ernment were considering various
other provisions which need amend-
ment.

One thing which has been mention-
ed by most of the members is the
question of production bonus. Hon.
Members will appreciate that the
attitude of the Government and the
approach of the Government, so far
as production bonus was concerned,
has always been that it should be
included, and by suitable instructions
Government did mention it categori-
cally. However, the matter went to
the Supreme Court, and that highest
tribunal in the land in its wisdom held
that it was not legal. That matter is
being considered by the Government.
As I mentioned earlier, we do not want
to delay this matter pending conside-
ration of that.

Similarly, there is another point
which hon. Members did not mention,
and that is the question of the contri-
bution for the contractor’s labour.
These are the various points which
are under consideration of Govern-
ment. Those points which have been
mentioned are being considered. It
is not as if they are being neglected
or not being considered, Suitable steps
will be taken and, as I mentioned,
Government is contemplating the in-
corporation of the various amendments
in the Act itself. -
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Some points were made about the
defaults made by the employers. Shri
Bhattacharyya stateq that Govern-
ment compromised with the employers
and if they pay back the money they
are let free. I might inform hon.
Members that-it is not as if they are
allowed to go free. In fact, the House
may be interested to know that up to
now 4,772 prosecutions have been
launched against the defaulting em-
ployers out of which 1,916 have ended
in conviction. Only 145 have been
acquitted. The remaining cases are
pending.

Shri Indrajit Gupia: That is in ten
years.

Shri Hathi: As the hon. Members
know, in the beginning it was applied
only to six industries. Then thirteen
more were added and then another
four. It was only in 1959 that there
were 39 covered industries. In the
last three years alone we have covered
30 more industries. So, the prosecu-
tions for the first six or seven years
may be few.

Shri A. N. Vidyalankar: But lighter
fines are imposed.

Shri Hathi: It is provided in the
Act itself as to what the penalty should
be. Anyhow, cvery defaulting em-
ployer should be prosecuted and there
can be no question of leniency about
that. It is the workers’ money which
they have given in trust to the em-
ployers, If defaults are made, natu-
rally, it would be unfair to the work-
ers if the cmployers are not strictly
dealt with.

Another point that was made was
why it is restricted to four industrics
only. As this Amendment B:ll shows,
after the Bill was introduced in the
Rajya Sabha and as it has now been
amended, it is not restricted only to
the four industries. The Government
can apply it to many more industries.
I may say that when I accepted the
amendment in the Rajya Sabha it was
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only because of this emergency and be-
cause of the need to mobilise the sav-
ings. We thought that we should im-
mediate]y take powers and apply this
to as many industries as possible.

1 may assure you that the enquiry
which is mentioned here will not take
that much time which we had to take
earlier in 1960. I can assure that this
enquiry will not be that much lengthy
enquiry which we had to do earlier.
It will be a quick and summary en-
quiry, May be that in some cases it
may be a casual enquiry. But we do
realise and we do appreciate the need
for mobilising the resources at present.

I would also like at this time to join
with hon, Members who have paid a
tribute to the workers at this period
of the emergency. These workers
have come forward and have sincere-
ly come forward with an offer to work
extra hours, on Sundays and in three
shifts wherever it is necessary, I
have received a number of offers and
letters from the various unions giving
their day’s salary or wages. In some
cases they have mentioned particular-
ly Rs. 11 or Rs. 12 for savings and
Re. 1 for donation. In different ways
they have stood up to the occasion and
I sincercly join all the hon. Members
in paying my tribute to the workers
who have shown this spirit at this
hour of the country’s need.

It is, therefore, that the benefits
that will atcrue to the workers are
uppermost in the mind of the Ministry
of Labour. The mobilising of resources
is an important feature, but so far as
the workers are concerned, we are
more keen to see that the retirement
benefits do accrue and that they should
accrue not only in these four industries
but to workers in many more indus-
tries, It will now be merely a ques-
tion of notification and we need not
have to come now before the House

for extending it to other industries. I
can assure the House that many indus-

tries, many more than the four, will
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be covered in due time, of course, after
such enquiry as may be necessary. But
in no case that enquiry will be a lon-
ger or a technical one as has been the
case,

The other point that was mentioned
was about bonus and defaulting em-
ployers. I do not think I have any
other point left to reply. I would,
therefore, submit that this measure be
adopted by the House.

Mr., Deputy-Speaker: The ques-
tion is:
“That the Bill further to amend
the Employees’ Provident Funds
Act, 1952, as passed by Rajya

Sabha, be taken into considera-
tion.”

The motion was adopted.
Mr. Deputy-Speaker: We  shall
now take up clause-by-clause consi-

deration of the Bill. There are no
amendments,

The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shi Hathi: Sir, I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The ques-
tion is:
“That the Bill be passed.”
The mgtion was adopted.



